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Mr. J.K. Kaushik, Counsel for the applicant.

Mr. S.S. Vyas, Couhsel,for the respondents. -

The learned counsel for the respondents submits that
the applicant has expired more than a year ago and no steps
have been taken for bringing the legal heirs on record by the

ﬂegal representatives of the applicant. Therefore, the case

has abated.

?f The learned counsel for the applicant submits that

the applicant has, no doubt, expired and his relatives wer¢

eSedatives
1nformed to take steps to bring the legal ZcﬁLx on record, but

_they have not contacted him. Hence he cannot procead with the

case.

Considered the rival submissions of the learne
advocates.

¥

:

i In view of the facts stated above, in our opinior

Section officef (Record)

the case has abated. The time for filing an application fc

rev1va1 of the case? also expired. The case is, therefore

Fcon51gned to record as abated. Z
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